OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHARAD BENCH, ALIAHABAD.

Allahabad, this the 2lst day of December, 2004.

QUCGRUM : HEN. MR. JUSTICE S.R. SINGH, V.C.
HON. MR. D. R. TIWARI, A.M.

CCA No. 148 eof 2004
in
O.A.Ne. 730 ef 2804

Ram Adhar, aged gbeut 66 years, son of Late Sri Gaya #irasad,
B/© Village and Pest Jalalpur, Baberu, District Banda.
s o esescscApplicant.
Ceunsel fer applicant : Sri B.N. Singh.
Versus

1. Smt. Neelam Srivastava, Pesti Master General, Kanpur

Regien, Kanpur.
2. Sri Dinesh Singh, Superintendent ef Pest Offices, Banda

‘Divisien, Banda..... ©. Ps/Centemner/ Respdts.
Ceunsel fer respendents : Sri R. Shamma.

. @ RDER
Hearé Sri B.N. Singh, léérned ceunsel fer aPPIican

Sri S.N. Mishra helding kbrief ef Sri K. Shaima, learned

Ceunsel fer respendents ané perused the pleadings.

2. By erder dated 15.7.2004, passeé in C.A. Ne.730/64
kam Adhar Vs. Unien ef India & ethers, the Tribunal directed
the 3rd Bespendent te censider the representatien filed By
the applicant in respect ef his xetiral benefits and tie
ensure that in case any paymmnts were te be paid te the
applicant, the same weuld be paid te him within six weeks
frem the date of receipt of a cepy of the erder and in cise
Superintendent of Pest Offices, Banda is net able te explair
the delay as te why the payments were net made te the
applicant, applicant uhu£§ﬁ1he given an interest en the
delayed payments € % frem the date he retired till the
payments were actually made. It was glse previded that in

case the 3rd Respendent came te the cenclusien that the
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interest was net te be paid fer any defaulti ef the applicani
he must gass @ cdetailed and reaseneed erder fer that purpese
and even if there was seme impediment in the way ef the
applicant fer net being paid the retiral benefits, the same
weulé be cemmunicated te the applicant within a perigd ef
6 weeks. Ceunsel fer the respendents has precuced befére
us Meme Ne.LC/ST/X&-3/4/03/3(A) dated Octeber 27,2004 where-
by the Pest Master General has dispesed ef the representatic
filéd by the applicant heigf%é:; the Superintendent ¢f Pest
Offices, Banda was right in withhelding the sanctien ef ex-

gratuity
gratia/etc. till finalisatien ef C.A. Ne.553/20@3. As
regards the payment ef interest, it has been held in the
erder that the applicant is net entitled te the interest
due te the reasen of ‘'unkeceming cenduct and irregular acts
on theq:i;;f;f the applicant;i We‘ag: net spppgfigﬂto ge
inte thefkiksxxy ef order dated 27.10.2004. Remedy, if any
is te ¢hallenge the legality ef the said erder by means ofg
an Original Applicatien. Since the representatien ef the
applicant has been censidered and dispesed of, we are net
inclined te pursue the centempt matter. The same is
accerdingly dismissed and the netices stand}/;;scharged.
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The respondentlis directed te give a cepy ef the erder
dated 27.16.2¢064 te Shri B.N. Singh, ceunsel fer the

applicant teday.
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A.M. VIC.
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